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WE THE WOMEN OF INDIA PETITIONER(S)
VERSUS

UNION OF INDIA & ORS. RESPONDENT (S)

Date : 04-11-2024 This petition was called on for hearing today.
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UPON hearing the counsel the Court made the following
ORDER
1. We have heard Ms. Shobha Gupta, learned Senior counsel

appearing for the petitioner and learned Additional Solicitor
General appearing for the 1%t respondent-Union of India.

2. We have perused the provisions of the Protection of Women
from Domestic Violence Act, 2005 (for short ‘the Act’) and the
2006, Rules made thereunder.

3. The prayers in the writ petition are essentially for
implementation of the Act. The prayers are extracted herewith
for immediate reference

It is, therefore, most respectfully prayed that your

Lordships may graciously be pleased to:-

a) issue appropriate writ, order or direction to the
respondents for adequate appointment, notification and
establishment of Protection Officers, Service Providers
and Shelter Homes as has been directed under the
Protection of Women from Domestic Violence Act, 2005,
and/ or;

b) pass an appropriate writ, order or direction to the
respondents for proper enforcement and implementation
of the provisions of sections 4 to 11 of the Protection
of Women from Domestic Violence Act, 2005, and/ or;

c) pass an order or direction to the respondents for

the initiation and strict and regular implementation of
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the awareness campaigns related to crime against women;

and

d) pass such other order or orders which this Hon'ble

Court may deem fit and proper in the interest of

justice.”
4. Since the obligation for implementation of Act rests not
only with the Union of India but also with respective State
Governments, we deem it proper to issue notice to respondent
Nos.4 to 38, being the respective States and Union Territories.
5. Learned Advocate on-Record for the petitioner to serve
the standing counsel for the respective States and Union
Territories through e-mail, a copy of the writ petition and

significant orders made by this Court.

6. List on 02.12.2024.
(GEETA AHUJA) (DIVYA BABBAR)
ASTT. REGISTRAR-cum-PS COURT MASTER (NSH)



		2024-11-07T16:05:10+0530
	geeta ahuja




